
CENTRAL AWNISTRATIVE TRABijNL. 
BANGALORE BENCH 

Commercial Complex(BDA) 
Indiranagar 
Oangalore - 560 38 

Dated * 2 MAR 1989 

APPLICATIJ NO (*) 	 1783 	
/ 65(r) 

W.P.NO (s

Appl

) 	 - 	I 

it() 	
Respondent (s) 

Shri G.A. Venugopal 	V/. 	Deputy Director, RaQional Rs?erenc. Stindar 
To 	 Laboratory, Dept of Civil Suppflae, Sangelor. 

420*,. 

Shri G.A. V.ntqopel 
79/1 9  Near Sft*,a*a.$ndj*a 
Gvipura, 
Sangalor. - 550 019 

Shri A. Lakehminarayana 
Advoc.t 
No, 1, II riper 
SSB Plutt auiLdin, 
KG. Circle 
8angalor. 560 009 

The Deputy Dl*,sto*, 
Regionak Re firenc. Standa*,d Laboratory 
Departagnt o Civil Suppiles 
Govt. of India 
71/41, Maadi Road 
Bangalor. - 560 023  

The tMd.r Secretary 
£stabljshsent II 
flini.try of rood 4 Civil Supplies 
Department of Civil Suppliae 
Shastz,j Bhavi 
NswD.lhj.. 110 001 

S. The D1*,sctc*, 
Iftights; 4 Raaeurse 
12—A, 3aanagar House 
Shshajshan Road 
New Delhi 1.10 011 

6. Shri N. Vasudeva Rio 
Central Govt. Stng Con..1 
High Court Suilding 
Nengalo*,. -. 560 001 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith a copy of 

passed by this Tribunal in the above said application(R) on. 	232.89 

EP1JTY REGISTR1R 
(JuIcIL) 



3. 

il 

BEFE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
:3 	 BINGALORE 8(NCH:BANGALORE 

DATED THIS THE 23RD DAY OF rEBRUARY, 1989 

PRESENT: HON'BL( SHRI 3USTICE K.S. PUTTASUAMY ...V4CE—CHAIRM0  

HON'F3LE SHRI L.H.A. PEGO 	 .. .MENBER(A) 

APPLICATION NO. 11783/88 

1. G.A. Venugopel, 
S/a C. Adi Ramaish, 
aged 26 years, 
uorking as L.D.C. 
Office of Deputy Director, 
Regiohal Rsf•renea Standard 
Laboratory, Department of 
Civil Supplies, 
Government of India, 
78/41, Nagadi Road, 
Bangalore-23. .• .APPLICAWT 

(Shrj A, Lakshminarayan... . .Advocate) 

vs. 

Deputy Director, 
Regional Reference Standard 
Laboratory, Department of 
Civil Supplies, Covernment of India, 
78/41 9  Nagt3di Road, Bangalore-23. 

Department of Civil Supplies, 
Union of India, Represented by 
Under Secretary, Establishment-Il, 
Shastri Shavan, New Delhi—i.. 

I 

-- 

,• RESPONDINTS 

Director, 
Jeighte and Measuree, 
12—A, amnagar House, 
Shahajahan Road, New Delhi—Il, 

N. Vasudeva Rao....Advocate) 

This application having come up for hearing 

befori this Tribunal to—day, Hon'ble Shri justice K.S. 

Puttaewamy, Vice—Chairman, made the following :— 

... . . 2/.. 
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DR DC!. 

This is an application made by the 

applicant under Section 19 of the Administrative 

Tribunals Act, 1985, 

2, 	 Shri C.A. Uenugopal the applicant 

before us with educatjonal qualification of B.Com, 

joined service as a Lowex Division Clerk (LOC) on 

7.1.1987 in the office of Respondent No.1 and was 

working in that capacity svereince then. On 

31.10.1988 the applicant tendered resignation to 

the said post from that vry day, which respondent 

No.1 accepted and relieved him on that very day. 

But in this application mde on 311.101.1988 itself, 

the applicant has sought for a direction to continue 

his services on the plea that the resignation 

tendered by him was not voluntary and had been 

obtained under undue influence and coercion1  
I • -

IX 

- 

In their rep]y,tha respondents denying 

tie allegations of the aplicant have asserted 
I 

\i,. 	•; that the resignation tendered by the applicant 

was voluntary. 

4. 	 Shri A. LakePminarayan, learned 

counsel for the applicant contends that the 

resignation tendered by his client was not 

voluntary and had been obtained by respondent 

No.1 under undue influence and coercion and the 

dame cannot therefore be Icted upon. 
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5. 	 Shri FL Vssud.v Rao, learned Additional 

Standing Counsel appearing for the respondents 

contencis that it is too much to state that the 

resignation of the applicant was not voluntary 

and that respondent no.1 would go to the exten 

of procurj,g his resignation under undue influc. 

and coercion, 

6. 	 The resignation addressed by the 

applicant to respondent No.1 on 31.10;1;9e8 has 

been signed by the applicant. He does not deny 

his signature on the letter addressed by him. 

If that is so then, it is too much for the 

applicant to state that respondent No.1, a 

senior of ficir of Government of India would 

Secure his resignation under undue influence 

and coercion. We have no reason to doubt the 

responsible statement of respondent No.1 on the 

voluntary nature of the resignation tendered 

by the applicant.. 

7. 	 When the applicant had voluntarily 

tendered his resignation as earlier found by us 

and the same had been accepted by the appointing 

/Nd' 	authority, then no other question will arise for 

our examination. 

In the light of our above discussion 

we hold that this application is liable to be 

TPJOPY 	dismissed, We, therefore, dismiss this application. 

But in the circumstances of the case, we direct 

the parti own costs. 

fi-p--UAf~ REOI-irHAR (J" 
CNTRAI, ADMiNISTRATIVE TR18UNA 

BANGALOa 	
V 

VICE..CHAjRpA1 	 PiE PEER (A) 


